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In The Central Adminithative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION N0 	 OF 199 

Applicant(s) A't 	cpcv 	AGL1 

Rspdent(s 	
rV 

• 	

Advocate for Applicant(s)  

Advocate far Respondent(s) 	C 

* 	Notes of the Registry 	Date 	 Order of the Tribuna' 

..- 
Present: Hon'ble Mr.D.C.Verma, 

C 
Judicial Member. 

Mx.A.?hmed learned counsel for the 

applicant. Mr.A.Deb Roy, Sr.C.G.S.Co 

for the respondents. 

Issue notice to show cause as to 

why the application shall not be 

admitted. Wtktten statement within 

weeks. Meanwhile, any appointment 

made to the post of Mazdoor shall be 

subject to the result of this O.k. 

List on 12.7.00 for Admiss4on. 

Member(udicjaj) 
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Notes of the Registry 	Date ( 	Order of the TribunaF 
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.2.7.00 Present : Hon'ble !'.S. Biswas, 
Administrative tvmber. 

Application is admitted. Issue 
notice to the respondents by registered 
post. Returnable by 14.8.00. 

The case is posted on 14,8.00 
for written statement and further 
orders. 

- 

Nmber(A) 
mk 

* 	r 

(_ 

25 .9.00 

S.v eL 
Al0 j. 

- 

kW& 

.:..  

• present : The Hon'ble Mr Justice D.N. 
• 	 D.N.ChOWdhUrY. Vice-Chairman. 

Two weeks further time allowed for 

filing of written statement on the pra-

yer of Mr A.Deb Roy,learned .C.G.S.C. 

List on 27 .10 .00 for written state-

ment and further orders. 

vice-Chai?rman 

/Li.t2rzrc 

e)W 

Q- 
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27.10.00 

mk 

20.11 .00 

Three weeks time is granted to 
the respondents to filewritten state-
-ment on the prayer of M'.A. Deb Roy, 
learned Sr.C.G.S.0 

List on 20.11.00 for written 
statement and further orders. 

ViceChairman 

Three weeks time is granted to the 

respondents to file written statement 

on the prayer of Mr A.Deb Roy,learned 

Sr C. G.S.C. 

List on 15.12.20 	for order. 

Vice-chairman 

10 



0.A.180 of 2000 

Date 

12.00 

lm 

29.3.0]. 

of the .Regstry 

/ 
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Order of the Trihuna - 

Written stat ement has been filed. 
The applicant may file rejoinder tftny, 
within two weeks. List for hearing on 

26.3,00. 

Member 	 Vie e-'Chairman 

Judgment delivered in open 

Court. Kept in separate sheets. Appl.t-
cation is disposed of 

~ (_ ( L~' '__~ Menber 

im 

Vice-Chairman 

/#. 4' 24'/ 
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CLNT RAL ADMINIS'."PRATIVE T RIB UNL 
GUW1-HATI BEL'JCH 

Original 1pp1ication No.180 of 2000 

Date of Order: This the 26th Day of March 2901., 

HON BL1 Mk. JUST IC 1.) • N CHOUDHURY ,V.L C.CHAI .MAN 
HON'.BLL HR.K. K. SHARM ,ADMIN I$T:k IVL LiIBiR 

1, Shri Dwfpen Rahang 
Village - Milanpur 
Post Office-Sonair 
P.S.IQetrj 

Dist .Kamrup(Assaxn) 

2. Sri Ranjit Das 
son of Moiuranjan Das, 
Hat Khola, Sonapurgaofl 
p.o. Soriapur 
P.S. Khetri, 
Djt .1amrup, '  issam 

lay Advocate Mr.A.Mmed 

i. The Union of India 
represented by the Secretary 
to the Government-of India, 
Ministry of Defence 
New Delhi.' 

.2. The Director General 
Ordinance Service, b.aster 
General of Ordinance Branch 
Army Head Quarters, .P.O.BliQ, 
New Deihi-ilOOli. 

. •• /ppl icant 

3. The commandant, 222 ABOD, 
Narangi Camp 
C/O 99 PO 'S. Respondents. 

By Advocate Mr.A.Deb Roy, Sr.C.G.S.L 

N. cHouIHUa1 

This 4s an applIcation under section 19 of the 
2(two) 

central AdministratiVe Tribunal Act 1985 theapplicants have 

sought for direction for his appointment in the post of 

Mazdoor on the basis of selection list rflade to fill up - 

J ' 	the backlog vacancies for recruitment of the SC/ST candIda- 

tes. It was stated the bar that the case Of Shri Ranjit Das 

is under conjderati0• In the light of the order passed 
contd/ 

4: 
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. O.A.1,10,30 of 2000 we close this ptoceedings with 

the expectatjon that both the appLicant should be 

• 	appointed in the said postl 	l..C/€0r0tt 	4' 

/ 	'34A2 t,t-rL 	4 
Applicatjon stands disposed of. 

• 

() 
VICCiiAIRMhN 

LM 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUNAHATI 	BENCH 	GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

) ADMINISTRATIVE TRIBUNAL ACT 	1985) 

ORIGINAL -APPLICATION NO.1 01~  OF 2000. 

Sri Dipen 	Rahang & another 
pplicants. 

• 	 - 	 -Versus- 

Union 	of 	India & Others 

Respondents. 

IN 	D 	E 	X 

• 	 S1.No. 	Particulars Pane No. 

;t 	Application - 	 1 	to 

2. 	Verification - 	
- 

3, 	Annexure-A  
AnnexureB - 

Annexure-C  
Annexure-D 1 9 

- t o Annexure-E 

Anne>ure-F 

9, - - 

F'led by 

ncate. 

- 
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• 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH AT GAUHAtI. 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 1985.) 
/ 

ORIGINAL APPLICATION NO. 	OF 2000. 

B E T W E E N 

	

1] 	S h r i Dwipen.Rhang 

- Villaçje-MilanpUr 

Fost OfficeSonapur ;  

PS.S.. -Khetri, 

D'ist-Kamrup (.Assam).. 

21 Sri Ranjit Da,s 

• 	 Son of Manoranjan Das, 
• 	

Ha.t Khola, Sona.purgaon, 

P.O.. Sonapur,  
• P.S. Khetri, 

Dist- Kamrup, Assam. 

.%. Applicants. 

S 	
-AND- 

1. 	The Union Of India, 

represented by the Secretary 

to the Government of India, 

• 	 Ministry of Defence, 

New Delhi.. 

• 	 2.. 	The Director General, 

Ordinance Service, Master 

6- 	 General of Ordinance Branch, 

	

S 	
• 	 S 
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Army Head 	Quarters 	P.O.- DHQ 

New 	Delhi-llc011. 

3. 	The Cpmmandant 	222 ABOD 

Narengi Camp, 

C/cD 	99 	APO. 

Respondents. 

DETAILS OF THE APPLICATION: 

PARTICUL A RS 	OF 	THE 	ORDER 	AGAINST 

WHICH THE APPLICATION 	IS MADE: 

This 	instant 	applicaticn 	is 	made 

agains€ 	the 	action 	of 	the 	Respondents 	for 	not 

appointing 	appiftants 	against 	in 	the 	post 	of 

Mazdaor 	against 	backlog 	vacancies 	of 	S.C/S.T. 

• candidates on 	special 	recruitment drive. 

JURISDICTION OF THE TRIBUNAL 

The 	applicants 	declare 	that 	the 	subject 

matter 	of 	the 	instant application 	is 	within 	the 

• jurisdiction of 	the Honble 	Tribunal. 

• 	LIMITATION 

The 	applicants 	further 	declare 	that 

the application 	is 	within 	the 	limitation 	period 

• 	 / 
prescribed 	under 	Section 	21 	of - the 	Adminis- 

trative 	Tribunal 	Act. 

• •• 	4 	FACTS 	OF THE. CASE 	 - 

- 	 - 	 • 	

,• 
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Facts of the case in brie' are given below.: 

41 	That your humble applicants are a.11 

citizens of India and as such they are 

entitled to all the rights and privileges and 

protection guaranteed by the Constitution of 

India. . 

That your. applicants beg to state that 

the applicant No1 is Schedu].ed Tribe by 

community, applicant No. 2 is Scheduled Caste 

by communi€y. They are permanent residents of 

Kamrup district, As'sam. 

That your applicants beg to state that 

they have got common grievances, common cause 

of action and the nature of relief prayed for 

is also same and similar and hence having 

regard to the facts and circumstances they 

intend to prefer this application Jointly and 

accordingly they crave leave of the Hon'ble 

. Tribunal under Rule 4(5)(a) 	of the Central 

Administrative Tribunal (procedure) Rules, 

1987; They also crave leave of the Hon'ble 

Tribunal and pra' . that they may be allowed to 

file this joint application and pursue the 

instant applicants redressal to their common 

grievances. 

4.4 	That your applicants beg to state that 

they were called for recruitment as Mazdoor 

under the Office of the Commandant, 222 Advance 

ease Ordinance Depot, Narengi. Their candida-

tures were sponsored by the Employment 



S 

'I 

- Exchange, Guwahati. It is pertinent to mention 

here that the above recruitment of Mazdoor were 

made against backlog vacancies of S.C./S.T. 

candidates on Special Recruitment Drive in the 

year 1994. The applicants appeared before the 

interview board on 28-01-94. After that, the 

applicants along with other selected candidates 

were asked by the Respondent No. 3 to submit 

the Original Certificates and 'documents and 

accordingly they submitted 'their original 

documents to the personal 	Officer of 	the 

Advance Base OrdInance Depo. The Personal 

Officer of the Depot served the applicants with. 

forms relating to' Police Verification and 

Medical Verification. Accordingly, the appli-

cants duly , •i-lled the forms and submitted 

before the Personal Officer of the ,Ordinance 

Depot. -. 

4.6 	That' the applicants beg to state that, 

thereafter, the Respondent No. 3 informed them 

that they were selected for the post of Mazdoor 

along with other-  candidates and they will have 

to wait for appointment letter from Army Head 

QL(arter, New Deihi. - 

- ' 	4.7 	That the applicants beg to state that 

after not getting the appointment letters from 

the Respondents they submitted representation 

before ,  the Respondent for early appointment in 

t.he post of Mazdoor. The Office of the 

Respondent No. 3 informed the applicants that 

their names were in. select penal of the Board 

and their names have been forwar - ded to the 

Easterk Command for sanction of. vacancies and 

/ 
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whenever the vacancies will release they will 

be appointed.accordingly. 

4.8 	That your applicants beg to state that 

Surprisingly the respondents without appointing 

them in the post of Mazdoor against the backlog 

vacancies of S.C/S.T. on Special Recruitment 

Drive the Respondents have again advertised the 

posts of r1adoors in the Local Paper, mlhe 

Assam Tribune' on 27.-12-1999 for the said 

posts and. the interview will, be held for this 

on 28 & 29 January 2000. The total 25 posts are 

shown in the advertisement General in 15(03 

posts are reserved for ex-service, man and one 

pst is reserved f o r physiCally handicapped 

person) for SC 02, ST 02, 0BC m 06 posts 

are reserved by the respondents and hence 

finding no other alternative. the applicants 

have approached this Hon'b.le Tribunal for 

seeking Justice. 

Annexure-A is the photocopy of Adver-

tisement made in the Local paper, 'The 

issam Tribune' dated 27-12-1999 f o r 

appointment of Mazdoor by the Respon-

dent No. 3. 

4.9 	That fhe applicants beg to state that 

the applicants again filed their representation 

on 13-03-2000 before the Resppndents for their 

early appointment in the post of Flazdoor as per 

earlier assurance given by the Respondents. But 

till today the Respondents neither released the 

vacancies of Nazdo.ors as per backlog vacancies 

of ST/SC candidatei on Special Recruitment 

$ 
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Drive nor appointed them in the above said 

	

- 	posts. 

AnnexuremB. is the typed copy of repre-

sentatioi 'submitted by the applicants 

before the Respondent No3 on 13-03--

2000. 

	

• 	
4.10 	That your applicants be.j to state that 

- 	
I 

the Office of the Respndent No. 3 informed the 

applicants vide their letter s  No. 	1523/ SC- 

• 	ST/180/Est dtd. 12th 	May 2000 stating that 

the applicants have been selected 	by 	the 

Selection 	Doard 	The appointment of 	short 

• 

	

	listed candidates for Mazdoor against backlog 

vacancy of SC/ST on' SRD-93 cannot be issued to 

• you unles and 1  unt-il the 	vacancies are relea- 

sed by the Government. 

	

/ - 	
Annexures-C & D are the photocopies of 

letters issued by the office of the 

Respondent No. 3 dated 12 t h May 

2000. 

4.11 	That, your applicants beg to state that 

the Respondents have already taken six years 

valuable time of the applicants vjithout giving 

them appointment. Now, they are going to be 

• over-aged for appointment in any others 

Government jobs. Hence 1  they are compelled to 

approached this Honble Tribunal f o r seeking 

Jus'tice and also prayer for direction to the 

	

• respondents for early appointments. 	 - 



• 	 •, 

S 

4.12, 	 T h a t 	your 	applicants 	beq 	to 	state 

that, their 	names 	have 	already 	been 	struck 	out 

from 	further 	e1nàploment 	by 	the 	Employment 

Exchange 	because 	the 	Respondents 	have 	already 

intimated 	the 	Exchane 	for 	their 	appointment 	in 

the post of Mazdoor. 

4.13 	That 	your 	applicants 	beg 	to 	state 	that 

similarly 	situated 	persons 	have 	also 	-  filed 

Original 	Application 	No. 	30/2000 	before 	this 

Honble 	Tribunal 'for 	seeking 	early 	appointment' 

in 	- 	the 	post 	of 	Ilazdoor 	against 	backlog 

vacancies 	of 	SC/ST 	f o r 	the 	year 	1994. 	The 

Hon'ble 	Tribunal 	admitted 	the 	Original 

Application 	No, 	30/2000 	and 	also 	given 	stay 

that 	any 	appointment, 	to 	the 	post 	of 	Madoor 	as 
• 	

•' advertised 	in 	the 	local 	paper. 	* The 	Assam 

Tribunes 	dated 	27-12-99 	shall 	be 	subject 	to 	the 

resuit 	of 	the 	Original 	application 	No. 	30 	of 
• 	 • 

- 2000. 

• 	 • Annexures-E. 	F 	& 	B 	are 	the 	photocopies - 

• _a5" order, dated 	28-01-2000 • 	28-03-2000 

and 	26-04-2000 	passed 	by 	the 	Hon' ble 

Tribunal 	in 	Original 	Aplication 	No. 

30/2000. 

4.14 	That 	your 	applicants 	beg 	state 	that 

the 	action 	of 	the 	Respondents 	is 	illegal 	and 

violative 	of 	the 	fundamental 	rights 	of 	the 

-constitution. 	The 	act 	of 	the 	Respondents 	is 

mala 	-  fide 	because 	without 	appointing 	the 

persons 	from 	earlier 	selection 	list 	against 

backlog 	vacancie 	of SC/ST candiiates 	the 

- 	 - 
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- 	 Respohdents have aain advertised for recruit- j  

ment to post of Mazdoor .  

41.5 	That the applicants beg to state that 

they are very poor persons and also hailed from 

a backward community and they are running from 

pillar to post for getting appointment in the 

post of Mazdoor against backlog vacancies of 

SC/ST candidates against the Special 

Recruitment Driven 

4 . 16 	That your applicants beg 'to state that 

the Union of India has given special attention 

to the backward community for upliftment of 

their 	community 	and 	necesary 	acts 	and 

reservation has already been given to this 

community and as suchq the Respondents cannot 

deny the same to the applicants's 

41.7 	That your applicants submit they are. 

going to be over aged for further Government or 

Semi-Government employment and as such 

immediate interference by the Hon'hle Tribunal 

is necessary to save them from further hard-

ships 

418 	That your applicants submit that the 
- Hn'ble 'Tribunal' 'may he pleased to pass an 

interim order to protect the applicants and 

also to stay the new recruitment for the post 

of Ma:door until the applicants are appointed 

against the backlog vacancies under the Special 

Recruitment Drive for SC/ST candidates - 

S.-'- 

a)Q~1_9 
- 
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4.19 	That 	in 	view 	of 	the 	facts 	and 	circum- 

• stances 	it 	is 	a 	fit 	case 	for 	interference 	by 

the 	Honhle 	Tribunal 	to 	save 	the 	entire 	family 

aembers of 	the applicants 	from starvation 

4.15 	That 	this 	application 	is 	filed 	bona 

fide and 	for 	the 	interest of justice. 

5. 	GROUNDS 	FOR 	RELIEF 	WITH 	LEGAL 

PROVISION: 

5.1 	For 	that 	the 	action 	of 	the 	Respon- 
• dents 	for 	not 	appointing 	the 	applicants 	as 	per 

select 	list 	of 	backlog 	vacancies 	of 	SC/ST 	on 

Special 	Recruitment 	Drive 	and 	as 	such, 	the 

action 	of 	the 	Resçondents 	is 	illegal 	e.rbi- 

trary, 	mala 	fide 	and 	violative 	of 	the 

principles 	of 	natural 	j ustice. 

5.2 	For- 	that 	the 	Respordents 	being 	a 

mQdel 	employer 	they 	should 	appoint 	the 

applicants 	under 	the 	Special 	Recruitment 	Drive 

• of 	SC/ST 	and 	they 	should 	not 	deprive 	the 

applicants 	from 	this and 	hence, 	the 	same 	is 	bad 

in 	the 	eye 	of 	law. 

53 	For 	t h a t 	the 	Respondent 	without 

exhausting 	the earlier 	list of 	SC/ST candidates 

under 	the 	Special 	Recruitment 	Drive 	can 	not 

advertise 	for 	new 	recruitment 	of 	Mazdoors. 	As 

such 	the 	new 	advertisement 	is 	illegal 	in 	the 

eye of 	law. 

5.4 	For 	that, 	the 	action 	of 	the 

Respondents 	is 	not 	sustainable 	in 	the 	eye 	of 

law 	as 	wel]. 	as 	in 	facts. 

I 
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• 	 • 5.5 	For that, the applicant's case is a 

genuine and they should be appointed by the 

Responclents against the backlog vacancies of 

SC/ST candidats under Special Recruitment 

Drive and hence the Respondents cannot deny i. 

5.6 	For 	that 	the 	action 	of 	the 

Respondents is violative of fundamental rights 

of the constitution of India. 

5.7 	For 	that, 	the 	action 	of 	the 

Respondents is arbitrary, whimsical, mala fide 

• 	 and also with a motive behind to deprive the 

applicants to get appointment. 

5.8 	For the in any view of the matter the 

action of the respondents is not sustainabl 

and hence the same is liable to be set aside 
'F 

and quashed. 	 - 

The applicant craves leave of this 

Hon'ble Tribunal to advance further grounds at 

the time of hearing of this instant 

application. 

6. 	DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and 

efficacious remedy available to the applicants 

• 	 except invoking the 	jurisdiction of this 

Hon'ble Tribunal 	under Section 	19 	of 	the 

Administrative Tribunal Act, 1985. 

• 	 7. 	MATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT: 
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That the applicant further declares 

that she has rot filed any application, writ 

petition or suit in respect of the subject 

matter of the instant application before any 

other Court authority, nor any such 

application, writ petition or suit is pending. 

before any ci'F them. 

8. 	RELIEF SOUGHT FOR 

Under 	the 	facts 	and 	circumstances 

stated above the applicant most respectfully 

prayed that your Lordship may be pleased to 

admit this petition and may call for records of, 

the case isue .ruie calling upon the 

	

Respondents to show cause as to why the relief 
	

4 

should not be given to the applicants and after 

hearing the parties on the cause or causes that 

may be shown and on perusal 'of records your 

Lordships may be pleased to grant the following 
/ 

relief to the applicants.  

801 	To direct the Respondents to issue 

appointment letter to the applicants against 

earlier selection list of under t h e backlog 

vacancies of the SC/ST candidates on Special 

Recruitment Drive. 

• 	.- 	- 8.2 	To direct the Respondents to complete 

the process of appointment as early, as possible 

and also not to recruit fresh candidates in the 

post of Mazdoor till the earlier list of SC/ST 

candidates is exhausted by the Respondents. - 

8.3 	Cost of the application. 
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84 	To 	pass 	any 	other 	relief 	or 	reliefs to 

which 	the 	applicants may 	be 	entitled 	and 	as may 

• 	be 	deem 	fit and 	proper 	by 	the Hon'ble Tribunal. 

• 	 9. 	INTERItI ORDER 	PRVED FQ 

Pending 	disposal 	of 	the 	Original 

.Application 	the 	applicants 	most 	respectfully 

prays 	-for. 	an 	interim 	order. 	directing the 

Respondents not 	to appoint any other 	persons in 

the 	post 	of 	Mazdoor 	till' the 	earlier 	list is 

exhausted 	and 	also 	2(two) 	posts 	of 	Mazdoor may 

be 	reserved- 	to 	the 	applicants 	till 	disposal of 

the 	c,as. 

10. 	• 	 ppiica.tion 	Is 	Filed 	Through 

dvocate 

Particulars 	of 	I.PO:. 	 • 

• 	 . 	 • 	 'H° 	NO. 	O 
• • 	

1' 	 Date 	Of 	Issue 

Issued 	from 	C(,cAAAT' 	• 

Payable at 	Guc-kHT k •  

12. 	LIST OF ENCLOSURES: 

As staed 	above. 

Verification. 
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VERIFICATION 

I 	Sri 	Dwipen 	Rahang 	Village- 

Milanpur PO.-Sonapur, P.S. Khetri, District 

Kamrup, Assanappliant No. 1 of the instapt 

Original Application and also as authorised by 

another applicant to sign the verification on 

behalf of them do hereby solemnly verify that 

the paragraphs £ '+ 

L 	 V2, 
1 
are true to my knowledge those 

made in paragraphs  

are being matters of records are true to my 

information derived therefrom which I believe 

to be true and those made in paragraph 5 are 

• 	true to my 	legal 	advice and 	I 	have not 

suppressed any material facts. 

• 	And I sign this verification today on this 

t h e 	day of 	 2000. 

Dec larant 
a 

/ 
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'i. . App Ucatio .ar 	 flu up the 25 (Twenty hvc) \acaijt hosts of M;szdo and. I (one) post of messcigei in 222 ABOia by 12 Ja 	:-l• 	 ,.,. 

and dcsiijitio,1 of the 	Insn,cUJ, 	Officer L 	OIlicei to WhO 7IapI)Jjcatjofl 4  .t 222AR0 C/ 91 APO 

I
I :..çJftj 

he sent;. 	, 	I 	. 
b) kervainn of 25 rnm poets J W 02 t013ç 0 md Gctieul 15 (05 POSN ate See(I for I-Sjvjc 	and (II jst mr Plty.cicffly hnditnp,ej The Ex -Se 	,,' a I d pI'yijy  

selected would be al.sojL,ed in the Casre/c:ategry thn they belong to the first and the balance vacant post 'old be jI 	fiul4 up horn tltegdnj public). 01 (One) vacant post 	jtç i. IC (I ved for 3JtC 	 ' 	
- U Piy 'cak for both categones 	Rc 2550 55 2660 60 1200 - l 

plus aIlowanrç tIflHSJf 
to Centnj Go r  Crnploymvnt 	 npJoycec Umtuu. of  

c) 'Age li'tiit 	•. 	 (i) 18 lo,  25 y:Ir; flhfxflgj(,, ba St21S1 and 3 	trO1tC(.uf1(fd,t5 (ii) Age Iirt for Ex-s, vicemen who have rcndercd not: lc TItan, 6 monhI -con"Il tiolls service in the A.rniccj Forces will be deie1mj,g as iinde 
;gc lninizs iiod of service plus 3 yeats, not credij 25 ycuus. 	;.'i'', 	 • 	. li) Qtnahfjcuitjon ..Cqllikd 	Mnz- (I) KflQWld. ,  tuf I Iiitdl (ii) Pthnry Scho pass (iii) Messe,)r. 

8111 clás5 	() The cant,jatc will beo ptohation for a paotJ 
of 2 years and on succussf1il compktiora of 	

cbcy wiH be ahouixd as ngu kur (te Inporn 'y.)M azdoo r/Messc flgrr. • 	.. Eligitlalr. candjutjs, 
will be called for iluelview being held on 

	

2 and 2!) )aui 20(10. 	 . 	 . 	. 
Specin0 of the applIcation form is as under': 

U 
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To 	
-  

	

. 	 The Commandant! 	 . 	 V 
- 	. \ 	 222 A.B.O..D.0 

irnoi Camp. 	 ! 

C/c) 99 APO.. 	 . 
: 	 D.ted : 1 3-(-2000 a 

SI.(bjc?ct : Pravr 	{c)r 	apiin f.:cnrt 	cf 	Nazdoors 

..i.n't 	beCklOt1 	V:rir 	of 	S.C/ 

:• 	
s.T 	cndid€i all Epeci .I 	Recruit- 

ment Drive held on in the year 1994. 

Rcr, pc ted :S ir 

P1cirt rspectfuliy we beg to state 

that we belona to ;chdu1e tte and Schedule 

iribe ComurLty rorhr?t:t v y Wc,. have been 

•for t h e oost o 	Madoc,r in your 

OFice in the year 1994 against backloq 

vat nciesaf S.C./ 6T. candidates an Special 

Rec ruit-mtit Driver it i a I so pr tirien t to 

mention here that we were :oor soreci by, the 

local employment exchange., 

treaFter 	your 	(iF 4 ice 

directed us a I.onc, with oth'r selected 

candidites to deposit the •DacDers (Employment 

•Echanoe Card arid Oriqinai. Certi4iates of 

Ed uc t i an a 1 Ort a I i-F i c at i on a n d Ca c tu Cort I £ --

cates) arid c. hricid oyer t h e came.. to 

PersorireI Officer of the 222 A..O..D. 	The 

Feronai ?Jf+icer of 	222 A.Y.EJ1) 	rved us 

arms re 1. t rtq p01 	vir1 f C 	' OP -J advised 

us to 	 same and acr.ordirinlv we sub- 

mitd the forms to the concorned officer The 

dmini strativo Officer and Fersonnel Officer 

o 	222 	O.D. 	advised u 	to 	a i t t fl 1 

appoi nt,mpnt let:ter for -  the icst c: tiidoor is 

issued from Ar-my Head Duartèr, In the meantime 

t h local employment exchange has also struck 

o u r name from urepioyed candidater due to our 

selection to t h e post n 1149 7d0 nr. We made 

several correspondences to your- Office and the 

Office A lso assured us to wait till 

appr)i.ritmfnt 	ieLt€?rn 	-  are 	tsed 	from Army 

H9ad artcr 	iu 	rnot surpr15ir10 V without 

appointinc us you have again adc r t i qed for 

the post 	of Madoct 	and accordinc.ly from 

r1iabI 	ourr e 	yu 	hv- 	1 - aci v 	se lect 

• candidate- f o r t h e sm 

1LJ 



- 

1 
I 

We. therefore, again request your 
hondr you to aØpoint us aQainst the back ba 
vacancieti,  candidates on Special 

Rcruitrnent Drive for th.eyt -  1994 or we will 
be compelled to approach the Honbie Central 

Administrative Tribunal fwr m e ek.na Justice. 

Kindly inform us the position of our case. 

Thankinci you, 

S 	
nus faithfully 

(Sri Dwip.(-:!n RahanQ) 

Vill--Plillanpur, 

FU.--9onapur 1  

P19-Khetrj 

Dist-'Kamrupfi 

(Sri Rarijit Das) 

5/o Iianor.ann Das 

Viil--Hatkhola. 

Sonapur ion.. 

P.CJ..-'Sonapr, 

Ps-K:hetri. 

it•-1canruji 	4sain. 

Copy for information & Nece 	 ction 

ii 	 ihe S 	rCteikiy. tot the Ghjv€ - of lridia. 

Ilin istry 'b4 Dc f en e' New De.l hi. 	 --.. 

2J -: 	The 	Director 	(eri€ral. . Ordinance 

e r v i c e 4 Master General cf Ordinance Branch, 

Army H e a d civar.ter. P-04 DHO bw t>l hi.- 110011 

-t 



- 	 upc 
222 Agrim Sthai Ayudh Bhandar 

• 	 222 Advance Base Ordnance Depot 
C/099AP0 

1523SC•***ST/\0/Est 	 L-14ay 2000 

flwipen Rahang 
Vill M111npur 
P0 	Sonpur 
PS 	Khetrl 
Dis t- Kamrup(Ass am) 

Sri flanjit Das(S/O Manoronjan 1)55 
'!:-- Ft 	c•i 	Ecri' G'cn 
PO Sonpur 

Zhat.rl 
C sarn) 

1 	Reference your letter No dated 13 Mar 2000 addressed 
to Courrandant this depot. 

2 	It is for your inform&ljon that as per tnstructløn 
received from 'rmy Headuarters, selection of canalidates 
for Mazdo'r against backlog vacanöies of SC/ST on special 
recruitment drive 1993 was carried out during 1994 and you 
had been shortlisted by the se1ectior board s  

3 1 	The appointmenl of shorilisted candidates for Mazdoor 
against backlog vacancies of SC/ST on SR-93 was to be 
released by the Govt, which has'not yet been released 
so fr 6  Therefore, the appointment letter for Mazdoor 
against backlog vacancy of SC/ST on SRD-93 cantt he 
issued to you unless and untill the vacancies are released 

C) 	
by the Govt. 

(nBhu —  y 
Lt 

Af
driOff1cer 
 or Commandant 



- 	
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222 Agrim Sthai Ayudh Shandar 
222 Advance Bass Ordnance Depot 
C/099Ap0 

71  

Sri Dwiplrn Rahang 
Viii.. MiAjnpur 
P3 - Son'epur 

- Ktr1 
L)ist.. 

rianjjt flas 5/0 Manoranjn Da 
( .7Viii.Hatkhola, Sonapur Gaon 

P0.. Sonapur 
PS.. Phetrj 
Diet.. Kamrup (Asam) 

1. 	Refix'trce your iettør No dated 13 Mar 2000 addressed to Canant this depot s  

2 	It .s for your infoxmtjo that s per irutructjon 
r?ceiv from 'rmy Hoadquartprs, eiectjo of Candidates fur MA ?d9ox aainsL backjoij vacaflcs of SC/ST on special rerujtnt r1v 1993 was cerrie' ut durjii 1994 aEd you had 	ri sqrtl1t 	by the Seiectjofl 6oard ,  

3 	The appontent of ehortjjeted candidates f or Meadoor asinst brickicj vuancj 	of SC/ST on SRD..93 was to be relned by the Govt, which hac not yet been re1øm so fare  Therefore, the appointment lettex forMazdoor against bckloç '&cancy of SC/ST on SRD..93 cant be isud to you uPless an 
by the lovt, 	

d until]. thc vacancies a e releasej 

Lt foI 
Adm Of ficer 

•— for Coutcaandant 

I; 
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Iii The Central Administrative Tribunal 	
/ 

GtJWAHATI BENCH : GUWAHATI 

ORDER SHEET 

APPLICATION NO. 	 0 0 OF49' 

Is1,l)ndent(S) 	LJ?-'\ 
 

Advocate for Applicant(s) 

MiocLe for Respondent(s) 	7.5 .0 

Order of the Tribunal 

present : Hon'ble Mr.JUStice D.N. 

Baruah. viceChairmafl. 

Issue notice to show cause as 

to why the application shall fl)$,  1 10  

admitted. Notice is returnabi& by 

28.2.2000. 

Any appointm0flt t't'iø  

to the result of this '. 

List On 28.2.2000. 

Notes of the Registry 

8.1 .2O00 

/ i ici; 04 AhMAN 

u r 

('I  



FORM NO. 4 	— 	A 
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In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 

APPLICATION NO. 3 	J 	OF49' 

Applicant(s) 	/ P 	a 	a J- 51 .n.  

Respondent(s) 	1\ 4 	. 
Advocate for Applicant(s) 	 j \ 

Advocato for Respondent(s) C-,.S •C 

p__ — 

reply has been sUbtRitt0 	Mr 

28.3 .2043 NO 	 prayS 
BaSUmatarY,1en 

more. time to get instructions- 
for some 

counsel tor the Mr A.4hmed,1ead 

applilants opposes 
due to the fact that 

to 
adveri5ent has 

alreadY been jsued 

fill up 
the reserved postS and prays 

for further interim order. }-{o4eVer 
	for 

the ends of justice the case is 
adjOUt 

; 

I - 
ned to 26.4.2000 for consideration of 

admiS5°' 	In additionithe interim 

.1 tI IIIi order 
dated 28.1.2000, pendencY o 

o: admi51° 	shal:1 not 

I:ILant :  

oj 	tuIi rep0uut5 t,c
,  

be a 

reU.UL 	the 	
pplicant 

I. 

d/lL1t3' 	
(pcfll) 

.2 

Copy for inforrna ion and necessary action:- 
x. bri.....Ahmed , dvocate,CAT,Guwh8tj Bench,Guwahatj5. 

2. 31ri .S..Bosumatary, Add1.SC, CAT, Cv3hati Bench, Guwahatj-5 •  

X. 

CTIQN OF ICEa(J) 



CENT I'J.L 	ADMINISTRj-tT IVi ThIL3UNAL 
OUA1ATI BENCH: 

Origin1 app1icatic.fl No. 3O/2C)O 

ri Petli Rrnanna & Ors 	- VS - 1Jtiian of Indis i.. O:i 

jkvcate for the ap plicantst. Mr. A.44hrned. 

w1vcate for the rep.naflt$I 	vr,B.S 

-r' 
26.4.00 No 	show 	cM 	reid y 	ha 	oear.  

iubmitted. 	Heard 	Pt 	h.. 	basumtarY 

learned Addi. 	 and Mr 	A. 	Ahmed, 

learned counsel for the applicants. 

PermiasiOfl 	to 	the 	applicantS 	te 

join 	in 	this 	single 	applicatiO1 
	under 

the 	provSiOfl5 	of 	Rule  

Centra 	Admin1SCr3t" 

(PeoceaUre) 	Rules, 	i97i 	is 	qtartu 

The 	appliCati fl 	is 	admitted. 

Notice 	, 	already 	+rved. 	
List 	for 

• 
written stdtemeflt and further orders on 

H 	. 	 • 
-.-------------.-----.---- ................ 

17.5.CO. 
Heard the learned counsel for the 

parties 	regarding 	interim 	
order. 	it 	is 

• directed 	that 	appointment 	
to 	the 	post 

of 	Mazdoor 	as 	advertised 	
in 	AnneXUreF 

shall 	be 	subject, 	to 	the 	
result 	of 	this 

O.A.  

sd/r'1.MaR (AOM) 

Mmo.No./.3.i. 	Data  

Cspy for inforamtiOfl and necessary action to: 

Mx, B.S.Bast.Jn9 tary,Addl.C.G.S.C. Central Administrative Tribunal,11imv4sti Bench, 

Gut,arati - S. 

Mr. A.Ahmed,AdVOCate, Central Administrative TribLmel,GUhati B,nih,uhati. 

JAI 

1 
• 
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IN THE CENTRAL ADMINISTRATIVE TIUBUNAD  

GUAHATI BENCH ::: GUAHAPX 

O.A. 140.180 of 20 00- 

&iri Dwipen Rahang and others 

Applicants. 

- ye- 

Union of India and others. 

...... Respondents. 

- And- 

In the Matter of AS 

ritten Statement submitted by 

Bespondents 1, 2 9  3, 4 and 5. 

The respondents beg to submit the written - 

statements as follows : 

10 	 That with regard to the statement made in para 1 

of the application, the respondents beg to state that the 

Govt. of India had, decided to launch a ESpecial recraitme:nt 

drive* SRD against backlog vacancies for SC/ST candidates, 

and accordingly, H 	stern Comnnd vide letter No. 321891/ 

2/SCT/1009/0S-SC dated 04 Oct 03,, directed to implement 

the same in our depot with the instructions to fill up the 

vacancies by 31 Mar 94. 

Copy of letter dated 4.10.93 enclosed as 

Axmecure -A. 

2. 	Army HQ vide letter No. 80992/SCT-93/OS-C(i) 

• 	• 	dated 18 OCT 93 directed not to issue appointment lette.A 



, 

-2- 

to the selected candidates for SRD'-93 till receipt of Govt. 

clearance. Both the applicants of the Instant O.A. 'were 

selected by a Board of Officers against backlog 'vacancies: 

for SC/ST candidates on SEU)-93. It is reiterated that 

since the Army 1 had instni.oted throagb letter dated 18 

Oct 939, not to appoint the selected candidates for SHD-93 

till receipt of Govt. clearance and hence, no appointment 

letters in respect of the applicants were issued by this 

depot. The depot authorities has 11 made protracted corres 

pondence with the Higher Headquarters at regular Intervals 

for isxance of clearance in favour of the selected candi-

dates against SRD'93, but till date no clearance has been 

received. 

Copy of 'letter dated 10.10.93 IM811Wd  enclosed 

as Anneure - B. 

30 	 That with regard to the statement made in para 2 

and 3  of the application, it is stated that the matters 

relating to the provisions of the Administrative Act, 1985 

and sales made thereunder accordingly, Hence no comments. 

4 • 	That with regard to the statement made in para 

4.1 and 4.2 of the application, it is stated that the same 

matter of record. Nothing beyond record is admitted. 

5 • 	That with regard to the first part of para 4.3 

of the application, the respondents beg to offer no comments. 

Regarding the last part of the statement, it is stated that 

the same are matters or record. Nothing beyond record is 

admitted. 



L. 
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6• 	That with regard to the first part of the statement 

made In para 4.4 of the application, it is stated that the 

same are matters of record. Nothing beyond record is adini-

tted. The allegations are completely denied eiih regard 

to the statement made in the later part of the para. 

 That with regard to the statement made in para 4.5, 

it is stated that the applicants of the instant 0 .A. along-

with some other candidates were selected for the post of 

Mazdoor against backlog vacancies of SRD-93. The respondent 

No.3 Informed the applicants regarding non-receipt of clear-

ance of their case from the Higher authorities. 

That with regard to the statement made in first 

part of the para 4.79 the respondents beg to offer no comments 

Begarding the later part of the statement, it is stated that 

the same are matters of record. Nothing beyond record is - 

admitted. 

9 • 	That with regard to the statement made in para 4.89, 

it is reiterated that the applicants or the instant 0.. 

were selected against backlog vacancies or SC/ST candidates 

on SRD-93. Birther, it is submitted that after making prot-

racted correspondents with the Higher I from our end, no 

clearance about the appointment of selected candidates on 

3RD has been comnunicated till date and therefore, the 

appointment letters could not be issued to the applicants 

by this office. It is submitted agiitit before the Hon 'ble 

Court that there is no relation between the Instant recruit- 

ment process held in Jan 2000 and the selection of candidates 



I 
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against backlog vacancies of SC/ST on S1D-93. The applicants 

were selected for appointment of D-93 subject to the clear-. 

ance from the Central Govt., while present recruitment process 

is *direct recruitment* based on the Army ll release order 

No. A/23881/1/a7*S-3C(j)/2e2 ABOD dated 09 Sep.99. Adverti-

sement for the post of Mazdoors was pablished,4)roadcasted In 

difference agancies/medla on the directions of the Central 

Govt. Inter view/pbysical tests were conducted on 28 and 

29 Jan 2000 and based on the performance in the test, can-. 

didates were selected for the appointment against the spec!-

fic vacancies released. It may be pointed out that daring 

1997, a group of Nazdoors comprising of Gen-.5, S8-2, ST-i 

and OBC-2 were appointed under Ndirect recruitmenttm. There-

after, again in 19989 two candidates belonging to General 

categories were also appointed, after observing all the 

necesry formalities as per postulated policy. However, 

daring these two recraitrnents, viz. 1997 and 1998 no object-

ions were raised by the applicants in connection with their 

appointment, which was against SD only. Evidently, the 

applicants re devoid of the factual/rule position and they 

are muddled in their approach by mixing SRD and direct 

recruitment, which are entirely two separte faots proce-

&arally. Therefore, the contentions of the applicants are 

explicityly denied. 

10. 	With regard to the statement made in para 4.9 of 

the application, the respondents request the Hon'ble Court 

to refer the first part of para 8 above. 



j 

If 

with regard to the statement made in pam 4.10 

the application, it is stated that the same are matters of 

record and nothing beyond record is admitted. 

Vith regard to the first part of the statement 

made in para 4.11, the respondents request the Hon'ble Court 

to refer proceeding paras • 7ith regard to the later part 

of the para, the respondents beg to offer no comments. 

With regard to the statement made in pam 4.12, 

it is categorically submitted tbat the names of candidates 

for the post of Mazdoors were asked from nployment Excbange 

But no intimation regarding the deletion of the applicant's 

id names has been received from Employment Exchange and as 

such there is no question of striking off their names from 

the Employment Exchange • The point made by the applicant.s 

is not correct and hence, specifically denied. 

That with regard to the statement made in pam 4.13 

of the application, it is stated that the same are matters 

dT records and, hence, nothing beyond record is admitted. 

15 • 	That with regard to the statement made in pam 

4.14, it is wbmitted that appointment in favour of the 

applicants could not be issued due to the non-receipt of 

clearance from the Central Govt. for recruitment against 

SRD-'93. The respondents published advertisement seeking 

øiitable candidates for the post of Mazdoors in view of 

the Aruiy RQj fresh release order No. A/23881/1/MazMS-OC(j) 

/22 ABOD dated 09 Sep.99 for 'direct reoruitment*. It is 
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It is a Lact that there is no relation between the present 

recruitment process and selection of candidates against 

SD. Therefore, the contention of the applicants blaming 

the respondents for no appointing them is misfounded, 

bassless, unjust, improper and malafide and has no merits. 

The allegations are thus totally refrted. 

That with regard to the first part of the state-

merit made in paras 4.15 and 4.16 the respondents beg to 

offer no comments. Begarding the appointment of applicants 

please refer our preceeding paras, uherein the position 

has been amply clarified. 

That with regard to the statement made in pam 

4.17, the respondentabeg to offer no comments. 

That with regard to the statement made in para 

4.18, the respondents beg to state that since there Is no 

' relation between the present recruitment process and that 

of SRD-93, so advocating new recruitment process is not 

in order as per Gst. rules. 

11th regard to the statement made in pam 4.19 

and 4.20 (4.15) the respondents beg to offer no comments. 

Vith regard to the statement made In pam 5.1, 

it is stated that the allegations made against the respondents 

are not admitted since the clearance for appointment against 

SRD-93 has not been received from the Central Govt • so far. 

? 

Contd..... 



I 
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That with regard to the statement made in para 

5.2, the observation raised by the applicants is denied 

since appointment could not be given to them owing to the 

non-receipt of clearance from the Central Govt. 

That with regard to the statement made in pam 5.3, 

it is reiterated that there is no relation between the 

present recruitment process with that of the SRD-93. Thus 

the contention of the applicants as mentioned in the last 

part of the para is not agreed to and denied. 

That with regard to the allegation made in para 

5.49 are untnts and hence denied in the light of factual 

position of the case as enumerated above. 
01 

24 • 	That with regard to the statement made in para 5.5, 

it is once again reiterated that owing to the non-receipt 

of clearance from the Central Govt • appointment letter 

could not be given to applicants. 

25 , 	That with regard to the statement made in párae 

5.6, 5.7 and 5.8, the respondents beg to submit to the 

Hon 'ble Court that at no stage indamental rights have been 

denied to the app1icakts. It is tacit reality that, the 

defence department and this instal].ation have strictly 

followed the rule position. The applicants are weaving false 

story by repeating same point time one again to divert the 

attention of the Hon'ble Court. It is sibmitted before the 

Hon'ble Court to refer to our preceding zxd paras in connec-

tion with the appointment of applicants. 



26 • 	That with regard to statement made in para 6 9, 

the respondents beg to offer no comments. 

That with regard to the statements made In para 79 

it is submitted that the same are matters of record and 

nothing beyond record is sm admitted. 

That with regard to the statements made In. paras 

8 to 8.4, the respondents beg to state that there is no 

relation between the present recruitment process with that 

of the appointment on SRD-93, which is having separate rele-

ase order from Higher I. It is improper and malafide on 

the part of the applicants to Interfere In the present 

recniitment process. Also during 1997 some Mazdoors were 

recruited after observing necessary formalities, but during 

that time, the applicants did not raise any objections. 

Piling of court case after the expiry of a considerable 

period is also a testimony to the fact that the applicants 

are not clear of rule position. The respondents humbly 

reueat the Hon'ble Court to reconsider restrictions imposed 

in the present recruitment process and set aise and quash 

of CA filed by the applicants with cost. 

That with regard to the statement made In para 9, 

it is submitted before the Hon'ble Court to review the 

restrictions in the present recruitment process and lift 

the ban on the appointment to the post of Mazdoors, selected 

recently as released by Army RQ1 letter No. A/23881/lA4az/ 

OS-3C(i)/222 ABOD dated 09 Sept. 99. It is reiterated that 

since there is no relation between the present recruitment 

Ti  
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process with that of SRD -93, the misconceived prayer 

of the applicants by co-relating both cases prove their 

malafide and hence their O.A. 180/20 00  is liable to be 

set aside with coat. 

81E.1IPICAp ION 

t 

222 Adv. Ban Ordnanoe Depot dO 99 LEO being authorised 

do hereby solemnly affirm and veriIr that the statements 

made in this britten statement are tize to my knowledge, 

information and believe. I have not suppressed any 

material fact. 

	

And I sign this verification on this 	day of 

oecEb, 20009  at Guwahati. 

ha I 
rent. 


